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of Kerala. [Placed in Library. See
No. LT-4377/65].

GRaNT OF LoAN TO LicEnsep SaLt
MANUFACTURERS (AMENDMENT)
RuLes, 1865.

The Deputy Minister in the Minisiry
of Industry and Supply (Shri Bilbu-
dhendra Misra): Sir, 1 beg to lay on
the Table a copy of the Grant of
Loang to Licensed Salt Manufacturers
(Amendment) Rules, 1985, published
in Nofification No. GSR. 1074 dated the
31st July, 1965, under sub-section (3)
of section 8 of the Salt Cess Act, 1953,
[Placed in Library. See No. LT-4878/

65).
11.09 hrs.

PRESIDENT'S ASSENT TO BILL
Secretary: Sir, I lay on the

Table the Finance (No. 2) Bill, 1965
passed by the Houses of Parliament
during the current Session and assen-
ted to by the President since a report
was last made to the House on the
16th August, 1985.

11.09} hra

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
lollowing messages received from the
Secretary of Rajya Sabha:—

(i) “In accordance with the
provisions of rule 111 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to enclose a copy of the
Goa, Daman and Diu (Extension

of the e of Civil Procedure
and the itration Act) Bill, 1965
which has been passed by the

Rajya Sabha at its sitting held on
the 18th September, 1085.”

(ii) “In accordance with the
provisions of rule 127 of the Rules
of Pr d and Cond of
Business in the Rajya Sabha, I am
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directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 14th September, 1865,
agreed without any amendment
to the Companies (A di t)
Bill, 1965, which was passed by
the Lok Sabha at its sitting held
on the 26th August, 1985."

—

11.09} hrs.

GOA, DAMAN AND DIU (EXTEN-
SlON OF THE CODE OF CIVIL
PROCEDURE AND THE ARBI-
TRATION ACT) BILL— (As pass-
ed by Rajya Sabha)

Secretary: Sir, I lay on the Table
of the House the Goa, Daman and Diu
(Extension of the Code of Civll Pro-
cedure and the Arbitration Act) Bill,
18685, as passed by Rajya Sabha.

1110 hrs.

RE: VISIT OF MEMBERS OF PAR-
LIAMENT TO BORDER AREAS

Mr. Speaker: Yesterday the House
expressed an opinion that some Mem-
bers from this House, or perhaps both
Houses, should be sent to the border

ea. ] had a talk with the Defence

inister on this topic. He feels that
it would be better to send amall
groups of Members instead of big
gro It necessary, after an inter-
val we can send another group. So,
in consultation with him I have deci-
ded that for the present 12 members
might go, 8 from this House and 4
from the Rajya Sabha. When they go
—of course, this is only my sugges-
tion—they should take somelhing with
them to offer to the jawans. So far as
the date is concerned, the '3

inister has said that he can ®
arrangements for this Saturday and
Sunday, that is, tomorrow and the day
after. They can leave tonight I will
announce the names after a liftle
while.

Shri Ramga (Chittoor): If it is only
one day's trip we can send 13 mem-
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bers tomorrow and another 12 mem-
bers day after tomorrow.

Mr. Speaker: [ have to make one
request in this connection. There is
a great desire on the part of Mem-
bers to see the actual fighting that is
taking place in the border and it is
a good thing. But we have to take
into account the security arrange-
ments that the functionaries have to
make for those who visit the forward
areas,

Shri Nath Pal (Rajapur): No spe-
cial arrangements should be made for
those who visit those areas.

Mr. Speaker: They have to make
arrangaments, When visitors go to
that area, the district authorities get
busy attending to the VIPs. When [
was there day before yesterday the
district magistrate and the SSP at-
tended on me.

Shri Harl Vishou Eamath (Hoshan-
&gabad): SSP?

Mr. Speaker: Not PSP but SSP, the
Senior Superintendent of Police. They
have to take some precautions. There-
fore, some time is spent on that which
could have been spent on other more
important work that has to be atten-

to. Then, again, some officers of
the army have to take care of the
safety of the VIPs. Since we would
be sending another group of mem-
bers after some time, 1 would request
individual Members not to try to go
there. Of course, I am not talking of
Members like Sardar Igbal Singh who
have their constituencieg jn that area.
They have to go lo their constitu-
encies and, certainly, no one would
obstruct them. But I would request
other Members not to go there be-
cause it makes It difficult for the
army to make arrangements.

Shri Ranga: Shri Kapur Singh is
also in the same position.

Mr. Speaker: T am not talking of
those members who have their cons-
tituency in the border area. They
have certainly to go ts their con-
stitucncies to kKeep up the morale of
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the people. I am not speaking of
them; 1 am speaking of other Mem-

o TrwEww araw ;- (aToaET)
wEn WEIRT AW TH @7 fod § fe
WIAE AT ATE AT AT IAH €4 B
HAT §T ST I | BT W19 A fAaem
a7 & Fe N drmr agh o oft § I&F ww
* fegfa w1 eam & 7% gu g 0w T
® ATET ¥ AT W7 owae femr oy
wq ¥ &9 AT qEET TEIAEE 97 W
FEA |

oW "W JTAAY 5ETY AW-
it f§ o urs qmeg oA § AT ww @
w9 AT AT ITH FRA & 0T | Ay
=T A g A & w4 1w & qIed 6
#Y ¥ g | AN AT gredy faindy
T ® (fH ATC ATEN qOHT OF IAY
FaC T ® A

oft xrowww graw: A e aw B
freafefistmyagon g § 1w
# AT T AT IqH T & AT AT
Wk a1 ax w1 Ay oy o i ot IwH
wile & e 9 a1F | gatay ow 9
T " F T wE w1 qAA A
smeqr A g wfgd | e TS
WA ITR AR A G Iy aTd

weaw Wy Oy qiees g

it %o w0 frawt (#d7Y7 ) : 47 AW
¥8 SR & Ay g g o 6
wfzart g1 7wt § qafay oo frrey
ke A& or qg &9 A WX TR AT
FTET WEBT {1 |

Shri Nath Pai: [ would beg that
there ghould be no wrangle for get-
ting on this team You should, if
possible, increase the number s. that
the diffcrent groups are represented,
but it will not be very edifying to see
that there is & wrangle for getting inla
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[Shri Nath Pai)

this team. We Jeave it to you Let
it not be that in the House we are
fighting for jt

Bhrimat! Sahodra Bal Ral (Damoh)
Tose—

wow AT ¢ WY T TE g
gy s afgand ot gt sl omdf |

st wfenerf T o g,
& § | gt afgamai w ot S 9T
wifgd

Bhri 8 M. Banerjee (Kanpur):
When the team of MPs goes, Mem-
bers would also take some gifts for the
jawans. All Members of Parliament
should immediately give one day's al-
lowance for that purpose. It is only
Rs. 31.

Mr. Speaker: It is for Members of
Parliament themselves. ] cannot sug-
gest that. 1 am grateful to Shri
Banerjee for it, that he has made this
suggestion.

Bhri J. B. Kripalanl (Amroha): Sir,
we must realise that our forceg do
nol recognise, or know about, parties
here. They will only know that Par-
liament Members had come to see
them. So, it is not a question of this
party or that party. Any number of
people may be selected by you and
sent. They all represent the Parlia-
ment; they represent the nation. Whe-
ther they are in the PSP or in the

Congress or are  independent, they
will be representing Parliament.
Shri Surendranath Dwivedy (Ken-

drapara): I will only request that
there need not be any announcement
of names, You select whomsoever you
wish and they will go. What is the
use of ing their ?

Mr. Speaker: 1 will
those hon. Members then.

Shri Indrajit Gupta (Calcutta South
West): A few deys ago we heard or
we read that an important leader of
a political party, not himself a mem-
ber of the Government, was given the

inform only
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opportunity to visit these forward

areas. May I request you to see that
this partv of MPs that goes js also
grven faciliues to visit forward areus
proper and not simply be taken to
Amritsar and brought back?

Mr, Speaker: That 1 will see,

Shri Kapur Singh (Ludhiana): Have
I understood correctly that non-Con-
gress Sikh Members are not golng to
be included in the team?

Some hon. Members: No, no.

st wrdw fox fegedt (woor):
R W, YR W §E wgar g

W W T Ty g e )
X EH W W YW A W
WA w1 A fagr @ @ on s
ST W |

ot oy foy fearat : gfamn
T & gAd A | A g g

forir agi w1 ow sfafafe agr e s
wtfgd
An hon. Memb May I sub

Mr. Speaker: There is nothing that
we ghould discusg here. I think, we
should close it. That is all. ] will
nominate 12 Members and I will in-
form those who have to go. Arrange-
ments cannot be made for more than
12.

Shri Khadflkar (Khed):
like to say just one word,

Mr. Speaker: Now let me proceed.

ot wuw foy (wmrT) : oF e
¥ & ot §O e g

W W 0% oF fee
fea wrafi ®) wz3 gam

ot wrerw fag - TR O A e
f& @@ agi & soew agt 919 A wEHi ®
fordr v dhgwr e & i

Shri Ehadilkar (Khed): May I say
a word? My hon. friend has just now
returned from the border,

1 would
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o g W wwwm (TAW) -
R i g fewar afgd 58 w57 #7110

WA WRIET W AT TEE
BT NTT 9T WEY RTA AT ATAT At BA
& 1| & SR E ATy o s T
§ W s e g g

st gvN W PN | WY §W BT
ame i

1118 hrs.

BUSINESS OF THE HOUSE

The Minister of Communications
and Parlismentary Affailrs (Shri
Batya Narayan Sinha): With your
permission, Sir, 1 rise to announce
that Government Business in this
House for the week co 20th
Beptember, 1065, will consist of:—

(1) Consideration of any item of
Government Business carried

over from today's Order
Paper.

{2) Consideration and passing
of:—

The Indian Works of Defence

(Amendment) Bill, 1965.
The Judges (Inquiry) Bill, 1084.

The Goa, Daman and Diu (Ex-
tension of the Code of Civil
Procedure and the Arbitra-
tion Act) Bill, 1965, as passed
by Rajya Sabha.

The Press Counci] Bill, 1965, as
passed by Rajya Sabha.

The Industrial Disputes (Amend-
ment) Bill, 1985 as passed
by Rajya Sabha.

(3) Discussion on the Resolu-
tions seeking dissolution of
the Indian Coconut and In-
dian Oilseeds Committees.
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(4) Consideration and passing

of: —

The Registration of Births and
Deaths Bill, 1964, as passed
by Rajya Sabha.

The Employees State Insurance
(Amendment) Bill, 1885,

(5) Discussion on the statement
of the Minister of Petroleum
and Chemicals regarding
supply and production of
chemical fertilizers, laid on
the Table of the House on
the 27Tth August, 1965 on a
motion to be moved by Shri
P. Venkatasubbaiah and
others on Wednesday, the
22nd September gt 2.00 r.m.

ot geew fag (#orn): T
fafrex ot wifeariedr oifed o
£ oF o d soeEr o o dead
e § T # ) Fo osaw O fw
JAE WG GETE ENT | JEE) WA
Gl e BRI E R AR LS SR L
ar fie fraa & a=r Tw §, o m=
wEen gfe TR & v § xafAg
W i & AT A oy e
g e wawr wx fay smom 0 W @
9 %1 &1 7w & fag 2w § Afew €
! ow foan g A qaE fag 15 W2
wag fear s wrfge

wewW WEYY - qg A A1 g
g E

Shri Ranga (Chiltoor): Sir, I am
glad that on your initiative we have
begun to meet at 10 O'Clock and md-
journ at 4 O'Clock. I have had the
opportunity of talking to a few
friends in our House and find they
also feel the same way as | do. We
find these hours of working very con-
venient in every way., both in the
morning as well as in the afternoon.
We are sble to attend to our other
correspondence and other activities
also in the evening. Therefore, T would
like to suggest to you to consider it



